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ITEM NO.3 COURT NO.5 SECTION XVII
SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 24417/2019

(Arising out of impugned final judgment and order dated 04-07-2019
in CAAT No. 257/2019 04-07-2019 in CAAT No. 265/2019 passed by the
National Company Law Apellate Tribunal)

COMMITTEE OF CREDITORS OF ESSAR STEEL INDIA
LIMITED THROUGH AUTHORISED SIGNATORY Appellant(s)

VERSUS
SATISH KUMAR GUPTA & ANR. Respondent(s)

(FOR ADMISSION and TIA No0.102639/2019-EX-PARTE STAY and IA
No.102638/2019-PERMISSION TO FILE APPEAL and IA No.103348/2019-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

[TO BE LISTED ON TOP OF THE BOARD ]

WITH
C.A. Nos. 5634-5635/2019 (XVII)

(FOR ADMISSION and IA No.104897/2019-GRANT OF INTERIM RELIEF and IA
No.104346/2019-PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/
ANNEXURES)

C.A. Nos. 5636-5637/2019 (XVII)

(FOR ADMISSION and IA No.104905/2019-GRANT OF INTERIM RELIEF and IA
No.104427/2019-PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/
ANNEXURES )

C.A. Nos. 5716-5719/2019 (XVII)
(FOR ADMISSION and I.R.)

C.A. No. 5996/2019 (XVII)

(FOR ADMISSION and IA No.113527/2019-EX-PARTE STAY and IA
No.113531/2019-PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/
ANNEXURES)

Date : 07-08-2019 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
HON'BLE MR. JUSTICE SURYA KANT

Mr. Gopal Subramanium, Sr. Adv.
Ms. Anannya Ghosh, AOR

Date: 20. 8.08

Rezaom = Mr. Dushyant Manocha, Adv.
Mr. Hitesh Saini, Adv.
Ms. Ujwala Upparuri, Adv.
Mr. Pawan Bhushan, Adv.
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Mr. P. Chidambaram, Sr. Adv.
Mr. Parag Tripathi, Sr. Adv.
Mr. Ashish Mukhi, Adv.

Mr. Dhruv Malik, Adv.

Mr. Kamlendra Singh, Adv.
Ms. Madhurima Sarangi, Adv.
Ms. Mishika, Adv.

For M/s. Juris Corp., AOR

Mr. Harish N. Salve, Sr. Adv.
Mr. Neeraj Kishan Kaul, Sr. Adv.
Ms. Ruby Singh Ahuja, Adv.

Mr. Vishal Gehrana, Adv.

Mr. Anupam Prakash, Adv.

Mr. Utkarsh Maria, Adv.

Mr. Sudhir Sharma, Adv.

Mr. Sameen Vyas, Adv.

Mr. Abhishek Swaroop, Adv.

Mr. Akhil Anand, Adv.

Ms. Misha Chandna, Adv.

Mr. Deepak Joshi, Adv.

Mr. Avishkar Singhvi, Adv.

Mr. Naman Bagga, Adv.

Mr. Raghav Shankar, Adv.

Mr. Amit Bhandari, Adv.

For M/s. Karanjawala & Co., AOR

Mr. Shyam Divan, Sr. Adv.
Ms. Anindita Mitra, AOR

Mr. Rakesh Dwivedi, Sr. Adv.
Mr. Manu Nair, Adv.

Ms. Misha, Adv.

Mr. Sapan Gupta, Adv.

Mr. Siddhant Kant Adv.

Ms. Mrida Lakhmani, Adv.

Ms. Jasveen Kaur, Adv.

Mr. Eklavya Dwivedi, Adv.
Mr. S.S. Shroff, AOR

Mr. Ranjit Kumar, Sr. Adv.
Mr. Anand Varma, AOR

Mr. Shwetank Slngh Adv.
Dhairya Madan, Adv.

Ms. Vanshika Gupta Adv.

Mr. Ramji Srinivasan, Sr. Adv.

Mr. Dhananjay Kumar, Adv.

Mr. Raunak Dhillon, Adv.

Ms. Ananya Dhar Choudhury, Adv.

Ms. Sylona Mohapatra, Adv.

For M/s. Cyril Amarchand Mangaldas, AOR
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Mr. Dhaval Mehrotra, Adv.
For M/s. K. Ashar & Co., AOR

Mr. Mukul Rohatgi, Sr. Adv.
Mr. Haren Raval, Sr. Adv.
Mrs. Shally Bhasin, AOR

Mr. Kapil Sibal, Sr. Adv.

Mr. Igbal Chagla, Sr. Adv.

Mr. Arvind Datar, Sr. Adv.

Mr. Sandeep Singhi, Adv.

Mr. Gaurav Mathur, Adv.

Ms. Anushree Prashit Kapadia, AOR
Mr. Jeehan Mehta, Adv.

Mr. Adit Pujari, Adv.

Mr. Abhishek Shah, Adv.

Mr. Sanjay Jain, ASG
Mr. Sudarsh Menon, AOR
Ms. Saniya Scott, Adv.

Mr. Pradeep Misra, AOR
Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv.

Mr. Anurag Misra, Adv.

Soumya Dutta, AOR
Mr. Shantanu Kumar, AOR

Mr. Vikas Mehta, AOR
Mr. Adith Nair, Adv.

Mr. Manish K. Bishnoi, AOR
Mr. Rajat Navet, Adv.
Mr. Archit Gupta, Adv.

Mr. Rajnish Sinha, Adv.
Mr. Sri Ram, AOR
Mr. Rakshit Goyal, Adv.

Mr. M.G. Ramachandran, Sr. Adv.
Ms. Hemantika Wahi, AOR
Ms. Puja Singh, Adv.

Mr. Abhijeet Sinha, Adv.

Ms. Pallavi Pratap, Adv.
Mr. Siddharth Sharma, Adv.

UPON hearing the counsel the Court made the following
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ORDER

Application for impleadment (IA No. 111906/2019) is allowed.

During the course of hearing these appeals, we have been
apprised of the fact that large-scale amendments have been made to
the Insolvency and Bankruptcy Code, 2016, which has been passed by
both Houses of Parliament.

Learned counsel appearing on behalf of the respondents take
umbrage at some of these provisions, and seek to challenge some
provisions of the new Amendment Act. Writ Petitions challenging
the aforesaid provisions may be filed within a period of one week
from today.

Registry is directed to list these matters along with the said
Writ Petitions on Monday, the 19*" August, 2019.

Parties are at liberty to give notice to the Union of India.
We request the learned Attorney General for India to appear on
Monday, the 19" August, 2019 in order that directions be passed

with regard to further hearing of these matters.

(R. NATARAJAN) (RENU DIWAN)
COURT MASTER (SH) ASSISTANT REGISTRAR
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